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Per Ashok Jindal  : 
 

The Revenue is in appeal against the impugned order wherein the 

ld.Commissioner has refrained  from imposing penalty on the respondent 

under Sections 76 & 78 of the Finance Act, 1994 on the ground that there was 

no malafide intention of the respondent to evade payment of service tax. 

2. Considering the fact that the Service Tax Laws are very complicated 

during the impugned time, the benefit under Section 80 of the Finance Act, 

1994, is required to be given to the respondent.  Accordingly, no penalty is 

imposable on the respondent.  Therefore, we do not find any merit in the 

appeal filed by the Revenue.  Accordingly, the same is dismissed. 

                      (Dictated and pronounced in the open court) 

   

  Sd/- 
(Ashok Jindal) 

                                                        Member (Judicial) 
                              
     
         Sd/- 

(Rajeev Tandon) 
mm                  Member (Technical) 

 


